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The Deputy  Minister of Irrifation 
mud Power (Shri Hathi): (a)  to  (c).
A statement is  laid on the Table of  the 
Housc.[5ftf Appendix VI, annexure No. 49].

Hindustan Machine Tools Ltd.

*1076. ShH Bheekha Bhai: Will the 
Minister  of Production be pleased to 
refer  to the  answer  given  to Starred 
Question No. 33 on the i6th July,  1956 
and state :

(a) whether in view of the non-work­
ability  of the  agreement  with Messrs 
Oerlikons  Ltd.  in respect  of the  pro­
duction of lathes, mill-machines and other 
articles  under the  agreement,  the Go­
vernment propose to revise the agreement; 
and

(b) whether  it  is a fact  that a dele­
gation  headed  by the Deputy  Minister 
has been sent for revising the agreement?

The Minister of Production (Shri 
K. C« Reddy) 1 (a) The Heads of Agree­
ment  entered  into  with the Oerlikon 
Machine  Tool Works were found some­
what  unworkable  due  to difference  of 
opinion  on capital participation,  transfer 
of licence  and delivery  of specifications 
regarding machine tools, to be manufac­
tured, and the manner in which purchases 
were being made by the Oerlikon Machine 
Tool  Works from  other manufacturers in 
connection  with  this project.  It  has, 
therefore,  been proposed  to  revise  the 
Heads  of the  Agreement in consultation 
with the Oerlikon Machine Tool Works.

(b)  Yes, Sir, to discuss and negotiate 
with Oerlikons  proposals  for a revised 
agreement.
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Import of Copra and Cocoanut Oil

* 108a. Shri Achuthan: Will the Min­
ister of Commerce and Industry be
pleased  to state:

(a) the  toul quantity  of copra  and
cocoanut oil imported in the years 1954,
1955  and first half of 1956 ;

(b) the rate of tariff or import duties - 
levied on these  commodities  in these 
years ;

(c) the toUl amount realised in each
year  out of this tariff  or import duty ^
and

(d) the export duty, if any, imposed 
by the  exportirg countries on copra and 
cocoanut oil in each of these years ?

The Minister of Trade (Shri Kar- 
markar): (a)

Year Copra
(Tons)

Cocoanut Oil 
(Gallons)

1954  •

1955  •

1956  .  .
Gan.-April)

62,125

74,57«

22MI

58.05.000

55.69.000

15.64.000

(b) A sutement is laid on the Table 
c»f the House. [5#« Appendix VI, annexure 
No* 50J»

(c) Separate statistics  of revenue from 
import duty  on copra and cocoanut  oil 
are  not recorded.

(d) A statement is laid on the TabI 
of the House.  (5<# Appendix VI, anoex- 
ure No. 50].




